
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)
:

MONDAY, THE TWENTY ETGHTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO:30198 oF 2024

[ 341E ]

...RESPONDENTS

Malothu Vishnu, S/o Malothu Nagu, Aged 21 years' Occ Student'

R /o H. N o. N ew c n a n-n Jv a' pli" rii rrrr aii-rir p a t iy M a n d a I 5 m' C h a n n a ya P a I a m'

Sutyalret District, Telangana -A08204

...PETITIONER

The State of Telangana, Health, Medical & Family^Welfare Departme.nt' Dr'

aiin"ffiJo"tri-s;i;;;i 6;ii.iinsE, Hvaerauad, ilep bv its Principa|

AND
I

2

Secretary

Kaloii Narayana Rao University of Health Sciences' Warangal' Telangana

State, ReP. bY its Registrar

Petition under Article 226 of lhe Constitution of lndia playlg that in the

circumstances stated in ihe affidavit filed therewith' the High Court-may be

pleased to pass ,n ,ppropti"i" writ, order or direction more particularly one in

ine n"tur" ot Writ of tvtanO'amus i)to declaie the action of the second respondent

in 
- 
prr"ing the petitioner under Non-Local categorv with the remarks "NON-

fo6ni ubi ilictBr_e, ,ii.'fu.,ii'iirt o aiLia zs io.zoz4 issued vide Notification

iat"o Oi.rti Aozl tor rOmi..ion into BAMS/BHMS/BNYS/BUMS Courses under

ine Comp"teot Aulhority Orot, to' the Telangana State Undergraduate AYUSI-J

ii-ri*ip*r, ZOZ+_ZS rifiti-rt"J to the Kaloji Narayan Rao University of Health

b';i;";;; tivirangat ,t iiGgir, arbitrarv, unjust aoart from beins violative of

Arlicte 14 of the constitutio"?'r"0" .na aso in viotation of the judgment of this

iion:Or" Court in Wp tto itglo o't ZoZl and Batch dated 05 09 2024; and ii)to

;;;;q;"tit'set aside the Merit List dated 23.10.2024,issued by the secqnd

[ig",iJr^|iriJ; ruotitication iated 05.10.2024 directing the second respondent

to allow the petitioner to-participate in lcounseling prpcess-for admission into

BAMS/BHMS/BNY9/BUMS Corr!". under the Cdmpetent Authority Quota for

iiie r"ring"na State Undlrgiaduate AYLSH .Admissions' 2024-25 affiliated to

in" r"riii iriiiyrn Rro Univ6rsitv of Health Sciences' Warangal'

:
:,



/
t/

lA NO: 1 OF 2024

Petition under Section 15'1 CPC praying that in thr: circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the second respondent to treat the petitioner as a local candidate for the
State of Telangana thereby allowing him to participate in ihe counsgling process
for admission into BAMS/BHMS/BNYSEUMS Courses under the Competent
Authority Quota fer the Telangana State Undergraduatt-. l\YUSH AdmissionE,
2024-25 affiliated to the Kalqji Narayan Rao Universit'7 of Heatth Scienceq,
Wara nga L

Counsel for the Petitioner: SRI E. AKHIL,REPRESENTINCi FOR
M/S, JURISLIi LAW LLP

Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO, SC FOR KNRUHS

The Court made the following: ORDER .



/,

I THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETIT ION No.3O L98 of2O24

ORDER; per the Hon'ble the Chief Justice Atok Aradhe)

Mr. E. Akhil, learned counsel representing

M/s. Jurislit Law LLP for the petitioner seeks leave of this

Court to withdraw the writ petition with liberty to the

petitioner to approach the Supreme Court in pending

S.L. P(C).Nos .21536 -2 1588 of 2024'

Accordingly, the writ petition is dismissed as withdrawn

with liberty as aforesaid.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs'

'1

sD/-A.v.s. PR46AD

^r'''^'ll:-=frr::: \SECTION OFFICER
To,

//TRUE CAPY//

1. One CC to M/s JURISLIT LAW LLP, Advocate [OPUC]
2. One CC to SRI A. PRABHAKAR RAO, SC FOR KNRUHS [OPUC]
3. Two CCs to GP FOR MEDICAL, HEALTH & FW' High Court for the State of

Telangana. [OUT] i.

4. Two CD Copies
BN
BS



CC TODAY
HIGH COURT

DATED:28110t2024

ORDER

WP.No.30198 of 2024

DISMISSING THE WRIT PETITION
AS WITHDRAWN
WITHOUT COSTS
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